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asbjectives and as such this recom-
mendation was made. But the re-
commendativn is understandable be-
cause it says that when you give
grant-in-ald to the Institute—and the
grant-in-aid should not be more
than six lakhs—there should be some
kind of an inbuilt method of con-
trolling the actual working of the
Institute 10 see that the money given
by the Government is properly spent.
It is a good suggestion and it would
receive the attention of the Govern-
ment.

SHRI D. K. PANDA: In view of
the present needs of the country, I
would like to know whether the Law
Institute has been depending: upon
the study of books of the colonial
past alone, or any socialistic law has
been studied and provisions made
accordingly, This is included in their
functions also.

SHRI H. R. GOKHALE: The hon.
Member has referred ‘to the colonial
past. All that I can say is that they
take into accouny the socio-economic
necessities of the time and by the
very objectives of the Institute they
are required to depart frym the
colonial heritage and make recom-
mendations accordingly.
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Nagpur-Bombay Rallway Line via
Amraoti

°192. SHRI VASANT SATHE: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether various organisations
in Vidarbha region of Maharashtra
have been persistently making a de-
mand for deviation of Nagpur-Bom-
bay Railway line via Amraotl;

(b) if so, whether the proposa] was
considered by the Railway authorities
and the decision taken in the matter;
and "
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regard, how soon Government would
take a final decision?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, Sir.

* (b) The proposal for bringing
Amraoti on Bhusaval-Nagpur main
ling was considered in 1038 but was
dropped due to lack of adequate
traffic justification.

(¢) In view of non-availability of
adequate funds for completing the
works already in progress and those
approveqd to be taken up shorfly, it
may not be possible to consider the
proposed rail link at present.

SHRI VASANT SATHE: I would
like to know in view of the fact that
Amraoti is not only historically im-
portant but even mythologically
important—Panditji knows....
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